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REFERENCE TO0 GOVEENMENT

LETTERS ADDRESSED iN HIWDI

T0 MEMBERS FROM THE SOUTH—
contd.

SHRIMATI MARAGATHAM
CHANDRASEKHAR (Nominated).
The Prime Minister just now said that
he had not received any such letters
from the non-Hindi people. May I
bring to his notice that a Member of
Parliament from the Lok Sabha,
Mr. K. Ramamurti, tore a letter and
he sent that torn letter in Hindi? It
was received by the Lok Sabha Secre-
tariat and sent to the Prime Minister.
Maybe the Secretariat has not put up
the letter to the Prime Minister.
Otherwise—the Prime Minister has a
good memory—he would not have told
such untruth. I would like to ask
him to look into that and take neces-
sary action.

SHRI P. RAMAMURTI (Tamil
Nadu): Sir, it is a very serioug mat-
ter. Inspite of the assurances that the
Prime Minister may give, what is
happening is that many Departments
of the Government of India are slowly
but steadily trying to impose Hindi on
those people who do not want it, in a
very crude manner. Today I want to
warn thiem. I am one of those people
who think that the link language will
be evolved only by common consent
and by efflux of time. Any attempt
to impose that language will lead fo
disintegration of the country. The
more they attempt to impose it, the
A more will it be opposed,

" Another incident, I want to mention.
Just two days ago, the G. T. Express
wag raided between Bhopal and Bina.
And those people—they were South

Indians—came to Bina and gave the
complaint, but the Railway Police
refused to accept the complaint, They
said that unless they wrote it in Hindj,
they would not enter the complaint.
This is the position. This is the posi-
tion. I am one of those who think
that the common language must be
evolved, the link language must be

evolved by efflux of time. You can-
not force it. If you try to force it, it
will lead ito complete disintegration

of the country. And, therefore, I
would ask that strict circulars, strict
instructions should be issued to see
that it ig not repeated hereafter,

1 P.M.

DR. (SHRIMATI) SATHIAVANT
MUTHU (Tamil Nadu): Sir, I support
the point raised by Mr, Gopalsamy

and supported by Mr. Ramamurti and
Mrs. Maragatham Chandrasekhar, The
hon, Prime Minister is going on giving
assuranceg every time both in the Lok
Sabha and in the Rajya Sabha that the
desire of the non-Hindi people will be
safeguarded, but in the Departments,
the officials keep on giving every
directive gnly in Hindi. This has been
pointed out many times. I would say
that if this continues, there will be a
split in the country and the States will
have to go apart from the Centre.
There will be no united India here-
after if they want to impose Hindi
like this. We deferred our demand of
“Dravida Nadu”. Now, I say, if the
Centre goes on imposing Hindi like
this, one day we will ask for “Dravida
Nadu”, if this continues. Let the
Central Government and the Prime
Minister look into it and see how the
Departments and how the officials
behave. There is no use of giving
assurances, Nehru's assurance should
be incorporated in the Constitution.
We are amending the Constitution
many times, If I put it in the words
of Dr, Ambedkar, we are amending
the Constitution every Saturday. Why
not amend the Constitution and incor-
porate in the Constitution the assur-
ance given by Nehru? This is the
demand of more than 50 per cent of
the population of this great coumtry.
So, Sir, this should be looked into and



235 Inquiry Commission re. [ RAJYA SABHA ]

corruption charges
[Dr. (Shrimati) Sathiavani Muthu]
Nehru’s assurance should be incorpo-
rated in the Constitution.

MR. CHAIRMAN: Now the House
stands adjourned and it will reassem-
ble at 2 p.M.

The House then adjourned
for lunch at' two minutes past
¢ "L one of the clock.

-, L

H toomeed
The House reassembled, after lunch,

at two minuteg past two of the clock,
Mr. Deputy Chairman in the Chair.

MOTION RE. APPOINTMENT OF
TWO SEPARATE COMMISSIONS OF
INQUIRY TO INQUIRE INTO Al.LE-
GATIONS OF CORRUPTION
AGAINST MEMBERS OF FAMILIES
OF THE PRIME MINISTER AND
THE FORMER HOME MINISTER

sy 7@ T (Idar ) TN
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(Interruptions)
SHRI BHISHMA NARAIN SINGH
(Bihar): This is only for killing the
time. Sir, you have already admitted

the Motion and it is going to be mov-
ed.

oY T T : ITRT T FAAIC §
gﬂ"ﬁ‘aﬁ' 2T (% % (Interruptions)
SHRI ANANT PRASAD SHARMA:

The Motion has been admitted and it

cannot be questioned now.
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P.M. & fermer Home Minister )
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“In order that a motion may be

admissible, it shall satisfy the fol-
lowing conditions, namely-- v

P |
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—It shall raise substantially one

)

definite issue...”.
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That thig House is of opinion that *
the allegations of corruption made
by the former Home Minister, Shri

Charan Singh, against the family
-members of the Prime Minister... |



